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• 	

.•. 	 .• 

• / 9--4- Advocates for the applicant(s) 

J::hLt 	?AJe-L 	c4dvocdtes for the Respondent(s) 

CfficeNtes 	• 	— 	 - 

'27-8-96 	Learned counsel Mr.B.Banerjeé 

for the applicant. Mr.S.AJ4 Sr. 
• 	

for'w an.! wjl:i 	
' C.G.S.C.. for the respondents. 

	

C. F. 	 Issue notice on the reá*dents- 
vidc  

• 	IPOJBD No 	
' why the app]4cation should not be 

	

• Dated 	6 .- 	 , admitted and reliefs sought allow- 94 	 '7 i'• 	 ed. Returnable on 10-9-96. List 

on 10-9-96 f&co.nsideratjon of 

show cause and for Admission. 
5teps within to-day. 

Registry should issueØ the 

notice immediately. 

Pendency of consideration of 
Admission shall not be abar for 
the respondents to dispbs,of 

the represitation dated 2-696 
stated to have been sent by the 

• 	

, applicant to the Director General 

of Assam Rifles, Shillong through 

	

•10. , 	 , proper channel. Further the res- 
pondents are directed not to 

- 	
• 	 : implement the impugned transfer 

7-• 	 $ order No,11012/A-21/96/317 dated 
i—. 	r 	 , 

	

L- • • L,tL) L, ( 	 I  24-6--96(Annexure 7) a.nathelettex 
No.11012/A-121/96/1590/dated 

	

* 	 9• / 	 ' 	
', 13-8-96(Annexure 10) pending dis- 

posal of show cause and considera-

tion of Admission. 

• 	 im 

 

MerTt 

It. 
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10-9-96 

A
f  

Learned, counsel Mr.B.Banerjee 

for the applicant. None for therespofl' 

dents. how cause has not been submitted 

Adjourned for show cause and considera-

tionof Admission on 23-9-960 

Interim order, dated 27-8-96 shall 

continue. 

4- 
Meinber 

23.9.96 

• 	 1__- 

Learned counsel Mr B.Barierjee for L 
the applicant. 

At the request of learned Sr.C.G.S 

C Mr S.Ali list on 27.9.96 for considera' 

tion-of admission. 

Interim order dated 27-8-96 shall 

continue. 

r 
/ 	... 

member  

1e(A- 	.-L;:/• 	
27.9.96 

J, iJ- 

4 /L- 

Mr B. Banerjee, learned counsel 

for the, applicant is not present due to 

nersonal difficulty as mentioned by Mr 

K. Bhattacharjee. Show cause has not 

been submitted and Mr S. Au, learned 

Sr. C.G.S.C. seeks one month time for 

fil,ing the show cause. 

List for show cause and consider-

:ation  of admission on 12.11.96. 

Interim 	order 	dated 	27.8.96 

shall continue till disposal fo the show 

cause. 

Me 

nkm 
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12 11.96 ( 	Learned counsel Mr B 	Banerjee 
for the appiicnt; Learned Sr. C.G.S.. Mr 

S. All for th rspondents. Show causelwritten 

statement have been submitted by respondent 

Ns 1, 2, 3 and 4 and served on Mr Banerjee 

today. Mr Banerjee submits that h 4  eds 
• 	 ti 	or instructions. He also subis that 

the applicant has since been transet 	'to 
3 	 - 	CGHS, Patna vide order No.A-22012/33/96- 

1F CHS-II dated 20.9.1996, but he has not been 

released. Mr Ali seeks time for instructions 

on the latest development. 

j In the circumstances list for consider-

ation of admission and disposal of show cause/ 

written statement on 29.11.96. 

Member 
nkm 

N •' 	P 	C.A1- 

L 

29-11-96 Mr.B.Banerjeë counsel for the 

applicant. Leave note of Nr.S.li, Sr. 
P' , 

7 

List for consideration of Admission 

on 512-96T 

iem 

- 	5.12.96 Learned counsel Mr B. Banerjee for 

the • applicants. Learned Sr. C.G.S.C. Mr S. All 

for the respondents. 

This application has been submitted 

by the applicant for quashing and setting aside 

his order of transfer from 30 AR to 18 AR, 

N. 1101 2/A-2 1/96/317 dated 24.6.1996 (Annexure-7), 

to repatriate the applicant to his parent department, 

-Central Health Service under the Ministry of 
Health and Family Welfare, Government of 1nd1a 
and to post him to a place of his choice in terms 
of O.MNo. 2001 4/3/83. E.IV dated 14.12.1983 of 

& 	 -. 	 _------- -• 
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5.12.96 

the Ministry of Finance, Government of India. The 
respondents have submitted their written statement. 

Now it transpires that the pplicant has since 

been re9triated td his Pàent department and 

transferom Assath Rifles 'to CGHS, Patna vide 
order No.A. 2201 2/33!96-CHS-II dated 20.9.1 

of the Ministry of Health and Family. Welfare. 
Thus the relief$ sought by the applicant in this 
application have already materialised and, therefore, 
the application has become infructuous to the 
extent the applicant has been granted relief by 

the respondents. Mr Banerjee, however, submits' 
that the applicant has not been released till date. 

After hearing Mr Ali and, Mr Banerjeê 

the application is disposed of as the applicant 

had already obtained the relief from the respondents 

as indicated above with a direction to the respondents 

to release the applicant pursuant to the 'transfer 
order dated 20.9.1996 as early as'it is administra-

tively convenient. The respondent Nos.2, 3 and 

4 are further directed to retain the applicant 

in the present place of . posting at 30 AR till 

his release pursuant to the transfer order dated 
20.9.1996 1  mentioned above. The respondent No.! 
is directed to lTeep one post of Senior Medical 

Officer in the Central . Health Services, Patna, 

vacant for the pplicant pending his release by - 
respondent Nos.2, 3 and 4 mentioned above. 

Th'e applidation is disposed of as above. 

Copy of the order may be furnished 
to the counsel for the parties. 
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Particulars of the A1icant. 

 

 

Dr. Shib Shankar Shah 

Son of late Ram Ratan Shan 

Sr. Medical Officer, 

30Assam Rifles, 

C/a 99 APO pplicant 

Particulars of the Respondents 

The Union of India 

through the Secretary to the Govt. of India 

Ministry of Health and Family Welfare, 

New Delhi, 

The Secretary to the Government of India, 

Ministry of Home Affairs, 

Government of India, 

New Delhi, 

The Director General of Assam Rifles 

Ministry of Home Af.rs 

Assam Rifles, 

Shillong 

4, The Commandant, 

30 Assam Rifles, 

C/o 99 A.P.O. 

5. 	Dr. N.I.Singh, 

Sr. Medical Officer, 

18 Assam Rifles, 

C/o 99 APO 	 .......• Respondents  

3"is HNKE 	-t&H 
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3. 	Particulars for which thispication is made. 

This application is made against the transfer 

and posting order issued under letter No. 11012/A-21/96/ 

317 dated 24.6.96 whereby the applicant is sought to be 

transferred and posted from 30 Assam Rifles i.e. from 

Imphal to 18 Assam Rifles i.e. Lunglei, Mizoram and also 

against the order issued' under letter t'To. 11012/A-121/96/ 

1590 dated 13.8.96 and also praying for a direction upon 

the respondents to continue to allow the applicant at 

least fora period of one year in the present place of 

posting i.e. at Imphal, 30 Assam Rifles. 

	

4. 	Limitation 

That the applicant declares that this application 

is filed within the prescribed time limit in Section 21 

of the Administrative Tribunals Acti, 1985, 

S. 	Jurisdiction 

The applicant further declares that the subject 

matter of the case is , within the jurisdiction of the Hon'ble 

Tribunal. 

	

6. 	pacts of the case 

6.1 That the applicant is a Citizen of India as such 

he is entitled to all the rights and privileges guaranteed 

under the Constitution of India. The applicant is presenly 

serving as Senior Medical Officer in 30 Assam Rifles, Imphal 

Manipur. 

-fft 
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6.2 	That your applicant although initially appoint- 

ed in the year 1985 on temporary basis as medical Officer 

under the Directorate General of Assam Rifles and posted 

at 16 Assam Rifles i.e. at Chaspani, Nagaland, however 

the applicant subsequently qualified in the competitive 

examination conducted by the Union Public Service 

Commission on All India basis and on the recommendation 

of the UPSC the applicant was appointed as Medical Officer 

in the Central Health Services vide Office Memorandum 

No. A.12025/84/87-CHS-I dated6.11.87 issued by the 

Government of India, Ministry of Health and Family 

Welfare. In the said Memorandum dated 6.11.1987 in 

paragraph 10 wherein it is stated that the applicant 

be liable to serve in Defence service or post connected 

with the defence of India for a period of not less than 

4 years including the period spent on training if any, if 

so requteed and the applicant initially posted under the 

Directorate General of Assam Rifles after being regularly 

appointed in Central Health Services, The Director General 

of Assam Rifles is an organisation under the Ministry of 

Home Affairs but the organisation of the Directorate 

General is connected with the defence of India, The 

applicant initially posted at Ghaspani, 16 Assam Rifles, 

Nagaland and continued even after his regular appointment 

in the Central Health. Services under the Ministry of 

Family and Health Welfare. The applicant served at 

Ghaspani upto December 1990, Be it stated that Ghaspani 

of Nagaland is a very interior place in the state of 

Nacaland and he had served there for a period of 5 years. 

A copy of the Office Memorandum dated 6.11.87 
is annexed hereto and the same is marked as Annexure-1. 
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6.3 	That your applicant was transferred and 

posted to 25 Assam Rifles i.e. in Ukhrul District of 

Manipur in the month of December 1990 from 16 Assam 

Rifles. Ukhrul is also located near Burma Border and 

isavery hard station in the State of Manipur and the 

applicant was continued to seive there till September 

1993 i.e. about 3 years. Thereafter the applicant was 

transferred and posted to 30 Assam Rifles i.e. at Imphal 

In the month of September 1993 and in the present place 

of posting i.e. at Imphal the applicant has completed 

only 2 years 11 months till filing of this application. 

	

6.4 	That the Directorate Odneral of Assam Rifles 

vide their Circular as regard transfer and posting 

guidelines Lssued under letter Mo. /1-A/92-82/39 

dated 29.8.92 wherein the changes is brought as regard 

tenure of transfer and posting in Unit locations after 

considering the representations/suggestions receipt from 

Range Headuarter/tJnjts in the subject matter. As per 

the guIdelines, of transfer and posting classification of 

Unit- kazz for tenure is also made by the Directorate 

General of the Assam Rifles. In Appendix A to the Circular 

dated 29.8.92 the 30 Assam Rifles has been classified as 

'C' category and the •  tenure of posting is 4-5 years. In 

the bottom of the circular dated 29.8.92 a clear note is 

given whereby it is stated that it will be ensured that 

after a tenure in a type A unit individual will will be 

posted to Type 'C.' and then type 'B' before going back 

to type 'A'. It is further dtated that it should be ensured 

54\; 
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that persons are not posted back to .  the same type 'A' 
on 

Unit/Areas where similar condition are prevailing, where 

they have served earlier. In this connection it may be 

stated that the applicant has already served at 25 Assam 

Rifles at Ukhrul District of Manipur near Burma Border 

which is declared as 'A' type category in terms of the 

Circular dated 29.8.92 issued by the Directorate General 

of Assarn Rifles and the applicant had served there almost 

3 years. Thereafter  only he was transfered and posted at 

30 Assam Rifles which is declared as Category 'C' and where 

the tenure of posting is declared for 4-5 years as per 

circular dated 29.8.92. The applicant on completion of 

4-5 years of service is entitled to be posted at Type 'B' 

category Units/Station. Be it stated that the applicant 

till filing of this application has been completed only 

2 years and 11 months at the present Unit i.e.30 Assam 

Rifles , Category 'C' Unit. Therefore he is entitled 

to complete the tenure of 4-5 years at 30 Assam Rifles 

at Manipur. 

A copy of the Circular issued by the Directorate 

General of Assam Rifles dated 29.8.92 is annexed hereto 

and the same is marked as Annexure-2. 

6.5 	That your applicant on 4th Dim May 1996 submitted 

an application requesting his transfer/repatriation 

indicating opetion for transfer and posting on preference 

basis for 5 stations of the Office of the Central Government 

Health Services i.e, namely; 

CGHS - Guwahati/Patna. 

CGHS - Allahabad 

VGHS - Kanpur/Calcutta. 

KG'f 
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In the said applicant the applicant has also mentioned 

that he had served more than 10 years in difficult areas 

of North Eastern Region i.e. Nagaland, Manipur in the 

capacity of Medical Officer/senior Medical Officer under 

the Assarn Rifles, In the cal. No. 7 of the application 

for transfer it is also indicated that the reason for 

seeking transfer due to prolong stay in Assam Rifles 

and also on the ground that he has completed the service 

of more than fixed tenure in North Eastern Region. This 

application was forwarded to Manipur Range, which was 

duly . 91~rWANd6dxte recommended by the Commandant, 30 Assam 

Rifles. Then the Deputy Director(Admn.) of Manipur Range 

forward the same to to the endorsement with the remarks 

of the DIG, Assam Rifles for necessarj action addressed to 

Headquarter, IG, Assam Rifles (North) vide letter No. 

II.12020(B )/A/96/453 dated 15.5.96 thereafter I.G. Assai 

Rifles again forwarded the application of the present 

applicant for transfer from Assam Rifles to Directorate 

General of Assam Rifles 
, 5hillong vide letter No. 1.120/ 

5334 dated 24.5.96. The application for his transfer/ 

repatrjtjon to Central Health Services is also forwarded 

by the Office of the Directorate General, Assarn Rifles 

addressed to the Under Secretary, Government of Indid, 

Ministry of Health and Family Welfare vide letter No. 

I.14015/289-87/SS_ApI(A) dated 8.7.96 and the same is 

now pending for consideration with the Ministry of Health 

and Family Welfare. 

A copvof the apljcatjon dated. 4.5.96, forwardinq 

letters dated 15.5.96, 24.5.96, 807.96 are annexed hereto 

and the same are marked as Anri2xures 3145and6 respectively. 

5,41 t3 	Si-f' 4-rf 	S-(AH 
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6.6 	Most surprisingly the Commandant 30 Assaxn 

Rifles  in pursuance of the Directorate General of Assarn 

Rifles Signal No. A-1589 dated 21.6.96 issued transfer 

and posting order under letter No 11012/A-21/96/317 dated 

24.6,96 whereby the applicant is now sought to be trans-

ferrêd from 30 Assam Rifles, Impha]. to 18 Assam Rifles 

i.e. Lunglei, Mizoram in total violation of the Directorate 

General of Assam Rifles transfer and posting guidelines 

±ssued under Circular dated 29.8.92. In this connection 

it may be stated that the applicant has completed only 

2 years 11, months In the present place of posting i.e. 

at 30 Assarn Rifles, Imphal whereas as per the Circular 

dated 29.8.92 the tenure of posting at 30 Assam Rifles is 

4-5 years but the applicant is now transferred and posted 

violating the transfer and posting guidelines of the 

Directorate General, Assam Rifles only to accommodate 

Dr. N.I. Singh, Senior Medical Officer pasted at 18 

Assam Rifles i.e. Lunglei,Mizoram. Be it stated that 

Dr. N.Inoba Singh who is also under order of transfer 

from 18 Assarn Rifles to 30 Assam Rifles in place of the 

present applicant is k±kt hailed from Imphal. Therefore 

to accommodate xxxNzg Dr. N.I. 5ingh, Sr. Medical 0fficer, 

the Dkrectorate General of Assam Rifles has violated the 

transfer and posting guidelines issued under letter/ 

circular dated 29.8.92, Therefore the transfer order is  

mala fide and the same is issued Only to show undue 

advantaae to Dr. N.I.ingh, Sr. Medical °fficer whereas as 

per transfer and posting guidelines the applicant is enti- 

tled to serve in the present place of posting 4_5 years 

whereas he has completed only 2 years and 11 months in 

\ 54 
	A+. E1Z 	f A fr) 
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the present place of posting. In this connection it 

may further be stated that there is no indication that 

the transfer and posting order issued due to administrative 

exigencies. The circular, issued by the Directorate General 

of Assam Rifles issued on 29.8.92 as regards transfer 

and posting used to be followed lery strictly whereas the 

Directorate General of Assarn Rifles has madeparture in 

the instant case violating his own transfer and posting 

guidelines only to show favourtism to Dr. N.I.Singh, 

Senior Medical Officer. Therefore the transfer order is 

absolutely mala fide and the same is liable to be set 

aside and quashed. 

A copy of the transfer and postina order dated 

24.6.96 isarmexed herewith and the same is marked is 

Annexure-7. 

6.7 	That the applicant begs to state that he is 

a member of the medical officers belongs to Central 

Health Services therefore as per the original appointment 

letter àlause 10 of the appointment it is clearly stated 

that the applicant is liable to serve in Defence Service 

or post. connected with the Defence of India only for a 

period of 4 years whereas the applicant after his appoint-

ment served Assam Rifles nearly i1 years therefore his 

is entitled to be posted as per his option in any of the 

office of the Central Government Health services and he 

is not liable to serve any more under the Directorate 

General of Assam Rifles. The repatriation sought by the 

applicant vide his application dated 4.5.96 where he had 

clearly indicated that since he has served the North 

Eastern Region for a prolong 11 years he is entitled to 

Z\  S-3 	V-f FNK- cH7-) 
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S 

be posted/repatriated to any of the Off ice of the Central 

Health Services as per option indicated in the application 

dated 4.5.96. and the same was duly forwarded by the 

Directorate General of Assam Rifles, ShillOrig to the 

Ministry of Health and Family Welfare and the same is 

under. donsideration. In the circumstances when Particularly 

there will be fixed tenure for 4-5 years in the present 

place of posting at 30 Assam Rifles therefore he is isatitUd 

not liable to be transferred and post to any other station 

till completion of his tenure and the transfer order 

dated 24.6.96 is illegal, arbitrary, whimsical, malafide 

and unfair. 

6.8 	That the Government of India. Ministry of 

Finance under Memorandu No. 20014/3/83..E.IV dated 14.12.83 

issued certain improvement/facilities for the officers 

serving North Eastern. Region having all India transfer 

liability whereby the officers who have completed io years 

of service are entitled to chOice station of posting on 

completion of 2 years of service/tenure in the North 

Eastern Region and the officers who have completed less 

than 10 years of service are also entitled for choice 

station Posting on completion of 3years of.tenure posting 

in the North Eastern Region. The relevant portion of the 
Office Memorandum No. 20014/3/83.E.IV dated 14.12.1983 

is quoted below : 

to (i) 	Tenure of posting/deputatj. 

There will be a fixed tenure of postina of 

3 years at a time for officers with service 

of 10 years or less and of 2 years at a time 

-. 
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for officers with more than 10 years of 

service. PeriOds of leave, training, etc. in 

excess of 15 days per year will be excluded in 

counting the tenure period of 2/3 years.Officers, 

on completion of the fixed tenure of service 

mentioned above, may be considered for postinq 

to a station of their choice as far as possible. 

The period of deputation of the Central Govern 

merit employees to the States/Union Territories 

of the North Eastern Region will generally be 

for 3 years which can be extended in exceptional 

cases in exigencies of public service as well as 

when the employees Concerned is prepared to 

stay longer. The admissible deput.ation allowance 

will also continue to be paid during the period 

of deputation so extended.' 1  

prom the above Office Memorandum it is quite clear that 

the applicant who is serving North Eastern Region since 

1983 and Is saddled with Al]. India Transfer Liability is 

entitled to be posted at his choice station. Accordingly the 

applicant in terms of the above Office Memorandum are entitled 

to get Priority for posting as per his Option submitted before 

the authority on 4.5.96 and theppjjca has acuajred a 

valuable and legal right by serving ii years under the 

	

• 	
Directorate O€neraj of Assain Rifles. Since the applicant has 

opted for posting at 5 places therefore in the liqht of the 

O.M. dated 14.12.83 the applicant is entitled to be posted 
in 

any of the choice statiofl since he has completed 3 years of 

tenure In the North Eastern Region in terms of the O.M. dated 
14.12,83 •  

Copy of an extract of the O.M. dated 14.12.88 issued 
by the Ministry of finance is annexed hereto and the same is 

	

• 	 marked as Annexure...8, 

S 	4riKE1. 11-Mi 
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6,9 	That your applicant begs to state that the 

wife of the applicant Smti. Leela Shah is a Heart Patient 

and is now suffering from Rheumatic heart Disease with 

Mitral Regurgitation and she is now under medical 

treqtinent in the Regional Institute of Medical Sciences, 

Imphal. In this connectIon it may be stated that the 

proposed place of posting of the applicant at 18 Assam 

Rifles i.e. Lunglei, Mizoram is very far way from Iniphal 

and there is no scope for her medical treatment. Therefore 

if the impugned order of transfer and Posting of the 

applicant is allowed to be implemented in that event the 

wifer of the applicant shall suffer irreparable loss and 

injury and on that ground . xixonxX alone the impugned 

transfer order daged 24.6.96 is liable to be set aside 

and quashed. In this connection it may be stated that the 

certificate issued In respect of Smt, Leela Shah as regards 

her medical treatment by the Associate professor, Department 

of Medicine, RIMS, Imphal(Regional Institute of Medical 

Sciences) wherein it is advised to attend M.O.P.D. 

at RIMS regularly. Therefore it would not be Possible on 

the part of the applicant's wife to attend regularly 

the RIMS,Imphal for medical check UP/treatment fx from 

18 Assam Rifles, Lunglei if the impugned order is 

implemented at this stage. 

A copy of the certificateA issued by the 

Asocjate Professor, Deptt. of Mecicjne, RIMS, Imphal 

is annexed herewith and the same is marked as Annexure 

9. 

•1 

541g 	K E \ 	ftH 
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6.10 	That the applicant immediately on receipt of 

the impugned transfer order dated 24.6.96 submitted a 

Adetailed representation dated 27.6.96 addressed to the IV 	
, 

Piectorate General of Assam Rifles, Shillong through 

proper channel wherein it was stated that as per the 

transfer guidelines the tenure of Sr. Medical 0fficer/ 

Medical Officer at 30 Assam Rifles is 4-5 years and the 

applicant has completed not even 3 years at 30 Assam 

Rifles and it is further stated that his wife Mrs. Leela 

5hh Is an old patient of Rheumatic Heart Disease with 

Mitral Regurgitation and she iis presently under the 

medical treatment of Regional Institute of Medical Sciences 

Imphal and under the facts and circumstances it *as reques-

ted by the applicant to allow him to retain to the present 

place of posting at least for one year more. But surprisingly 

the applicant has received another letter bearing No.11012/ 

A-121/96/1590 dated 13.8.96 whereby the applicant is 

requested to submit his clearance certificate ofi arrival 

Dr. AmIt Sarkar, Medical Officer from leave to enable 

this unit to prepare the movement order to proceed to 18 

Assam Rifles on transfer and posting as per fresh instruc-

tion received from Directorate General of Assam Rifles, 

r4anipur Range. There is no indication that whether the 

representatjon submitted by the applicant is considered 

by the Directorate General of Assam Rifles, 5hillong but 

it appears that the same has not been considered by the 

Directorate General of Assam Rifles, Shillong and hencS 

the letter dated 13.8.96 issued by the Commandant 30 Assam 

Rifles. Since there is not indication of consideration 

9j 	SH 	HNiKE& S/-4 
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of the representation of the applicant dated 27.6.96 

where the applicant had projected the transfer and 

postinq guidelines as well as the medical treatment of 

his wife at the Regional Institute of Medical Sciences, 

Imphal. Therefore it is necessary that the Mon'ble 

Tribunal be pleased to interfere with a direction upon 

the respondents to reconsider the transfer and Posting 

order of the applicant Considering the tanuxaxpastinq  

tenure for transfer and Posting guidelines issued under 

Circular dated 29.8.92 and also to Consider the grounds 

stated by the applicant as regard medical treatment of 

his wife since the applicant has carried out of all the 

transfers and Posting orders in earlier cases and when 
• 	 the transfer and 

Posting.guidelines dated 29.8,92 permits 

the applicant to retain in the present p'ace of Posting 

for another one or 2 years there will be no difficulty 

on the part of the respondents to retaj the applicant 

at 30 Assam Rifles,. Imphal till completion of his tenure 

i.e. 4 to 5 yeErs. 	
A Copy or the order dt.13,8.96 Is annexed herewith and the same is marked as Annexure..10. 

6.11 	
That the applicant begs to state that there are 

more than 1000 of Drs are serving in the Central Government. 

Health services under the Ministry of Health and Family 

Welfare. Therefore the applicant who has completed more 

than 10 years of service in Assam Rifles is liable for 

Immediate repatriation in the Centa1 Health Organjsatj0 

and if necessary other Drs, serving in the Central Govt. 
• 	 Health Services may be deputed to Assam Rifles bu-t the 
• 	

applicant is entitled to for immediate repatriation in 

)H 	H!+rKtZ 	-1/- 



-15- 

in view of his prolonged service in the North Eastern 

Region under Assarn Rifles and in view of the Office 

Memorandum dated 14.12.1983. 

6.12 	That the applicant has got no other alternative 

remedy except approaching before this Hon 1 ble Tribunal 

for a direction to protect his rights and privilujgns 

interests therefore the Hon'ble Tribunal be pleased to dire-

Ct the respondents to allow to continue him in the present 

place of posting at least for a period of one year more 

or till repatriation to the Central Government Health 

Services under Ministry of Health and Family Welfare, 

613 	That this application is made bonafide and 

for the cause of justice. 

7. 	Reliefs Sought for : 

Under the facts and circumstances stated in 

this application the applicant prays for the following 

reliefs : 

That the impugned order of transfer and postinq 

issued under letter No. 11012/A-21/96/317 

dated 24.6.96 (Annexure-7) and letter No, 11012/ 

A-121/96/1590 dated 13.8.96 Annexure-10) in 

terms of Circular dated 29.8.92 (Annexure-2) be 

set aside and quashed. 

That the respondent No. 1 be further directed 

to consider the posting of the applicant with 

immediate effect to his choice station in terms 

of his representation dated 4.5.96 also in terms 

of O.N. dated 14.12.196. 



-16- 

That the respondents be directed to allow the 

applicant to continue in the present plade of 

posting at least for a period of one year in temrs 

of Circuihar dated 29.8.92 or 

till repatriation to Central Health Services under 

the Ministry of Health and Family Welfare. 

To pass any other order or.orders as deemed fit 

and proper under the facts and circumstances 

stated above. 

The above reliefs are prayed on the following 

amongst other- 

-GROUNDS- 

For that the tenure posting of the applicant 

at 30 Assam Rifles at Imphal is 4-5 years in 

terms of the tenure and posting guidelines 

issued by the Directorate General Assam Rifles 

dated 29.8.92. 

For that the applicant completed Only 2 years 11 

months till filing this application in the present 

place of posting in 30 Assam kifles at Imphal. 

For that the applicant has already completed 

more than 10 (ten) years of ser'iice under the 

Directorate General Assam Rifles post connected with 

Defence of india. 

For that as per appointment letter clause No. x 

the applicant is liable to serve only for a period 

of 4 years to post connected with Defence of India. 

\ 	SH J KE%1,, S-t PH 
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For that the applicant has completed long back 

3 years of tenure service in terms of Govt. of 

India's O.M. dated 14.12.83 and now entitled to 

be posted to his choice station in terms of his 

option dated 4.5.1996. 

For that the applicant submitted his option for 

choice station posting indicating 5 stations of 

the Central Government Health Services Offices. 

7 	For that the applicant is due for repatriation to 

Central Health Services Organisation under the 

Ministry of Health and Family Welfare, Govt. of 

India. 

For that the applicant has completed long back 

3 years tenure posting in terms of the O.M. 

dated 14.12.83 and also completed 4 years tenure 

posting in terms of the clause x of the aPpointment 

letter therefore he is entitled to be posted to 

his choice station posting. 

For that the applicant is entitled to be posted 

to 'B' category Unit In terms of tenure and 

posting guidelines issued by the Directorate 

General Assam Rifles vide Circular dated 29.8.92. 

For that the present proposed place of posting 

under impugned transfer order dated 24.6.96 in 

'A' Category Unit at 18 Assam RIfles, Lunglei 

Mizoram. 

A-zE 	f-f-J 
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ii. 	For that the authorities discriminated the present 

applicant by violating the transfer and posting 

policy and particularly by transferring the 

applicant to 'A' category Unit. 

For hat the impugned Order is issued to show 

undue favour to Dr. N.I.Singh Sernior Medical 

Officer by transferring him from 18 Assain Rifles 

to 30 Assam Rifles i.e. at his hometown. 

For that the wife of the present applicant is a 

Heart Patient and requires constant medical check 

up/treatment in the Regional Institute of Medical 

Sciences, Imphal. 

For that the authorities have acted malafide by 

issueing the impugned transfer order dated 24.6.96. 

For that there are more than 1000 (one thousand) 

flrs.are serving in the Central Government Health 

Services under the Ministry of Health and Family 

Welfare are also liable to be posted in the difficult 

areas of North Eastern Region. 

For that the applicant already served the Hard 

Station at Ghaspani, Ukhrul, i.e. in Nagaland and 

Manipur before his posting at 30 Assarn Rifles in 

C category Unit. Therefore the applicant is entitled 

to be posted even if require in B category Unit. 

For that the applicant's representation has not 

been considered by the authorities. 

For that the posting order dated 13.8.96 issued to 

the applicant without application of mind. 

S-kQ SHr\NKEK 	fl'-\ 
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Interim Reliefs pred for, : 

Under the facts and circumstances the applicant 

prays for the following interim reliefs : 

1. That the respondents be directed not to release 

the applicant in pursuance of the impugned transfer 

and posting order dated.24.6.96. 

2. That the impugned order of Transfer and posting 

issued under letter No. 

11012/A-21/96/317 dated 24.6.96 and the Posting 

Order No. 11012/A-121/96/j.590 dated 13.8.96 

be stayed till final dispoéal of the application. 

That the applicant delares that there is no remedy 

under any rule and the Hon'ble Tribunal is the only 

remedy. 

That the applicant states that there is no any 

other forum save and except filing this application 

before this Hon'ble Tribunal. 

10. 	Details of Indian Postal Order 

No. of I.P.O. 	 : 

36A8 

Date of Issue  

Issued from 	 : G.P.O., Guwahatj 

iayable at 	 : G• p • 0 Guwahati 

Details of Index 

An Index containing the details of documents is 

enclosed. 

List of enclosures 

As per Index. 

SHQ 
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I, Dr. Shib Shankar, Shah, son of late Ram 

Ratan Shah, aged about 36 years working as Sr. Medical 

Officer, 3.0 Assam Rifles, C/o 99 APO applicant in this 

application and after going through this application do 

hereby dedlare that the statement in this application 

are true to my knowledge and belief and I have not 

suppressed any material facts. 

I sign this verification on this theday 

of August, 1996 at Guwahati. 

Signature 

rz 



REGISTERED 
	 Annexure-1 

No. A.12025/84 /87-cr 

Government of India 
Ministry of Health & Family 

(Department of HealtI 

New Delhi da 

3-I 

elf are 

the 6 NOV 1987 

MEMORANDUM 

SUBJECT : Recruitment to the Medical OfEicers Grade of CHSS 

On the recommendations of the U.?. S.C., the President 

is pleased to offer Dr. Shib Shankar Shh on appointment to 

the Medical Officers Grade of the Centr.l Health Service and 

posts him/her as Medical Officer under he Assam Rifles, 
Shil10 	on the following terms and coiditions : 

I) 	The appointment is on an officiating basis only on 
probation for a peridd of two years from the date of appointment 

which may be extended at the discretion to the competent autho-

rity. He/She will be considered for.confirmation in the Medical 
0fficers Grade XRS.2200-4000) in his/her turn after satisfactory 
completion of probation and on the availability of a permanent 

vacancy. The officer may be required to undergo such training 

as Govt, may prescribe. Failure to complete the period of 

probation to the satisfaction of the competent authority will 

render the candidate liable to be discharged from service at 

any time without any notice and assigining any reason or rever-

sion to substantive post on which the candidate may be retaining 

a lien. After the satisfactory completion of the period of 

probation, the termination will be by giving one month's notice 

on either side. The appointing authority, however reserves the 

right of termination his/her service forthwith or before the 

expiration of the stipulated period of notice by making payment 
to him/her for the unexpired period. 

THE CANDIDATES SHOULD HAVE COMPLETED SATISFACTORILY THE 

COMPULSORY ROTATING INTERNSHIP BEFORE JOINING SERVICE IN CASE 
WHERE THIS HAS NOT BEEN COMPLETED, FULL DETAILS SHOULD BE 

FURNISHED FOR CONSIDERATION OF THE GOVERNMENT, 

The scale of pay of the post is Rs. 2200-75-2800-EB-100.. 

4000. The initial pay of such candidate as are in Govt. service 
will be fixed at the minimum of the pay scale. 
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The Medical 0fficers in the General Duty Cadre with 5 

years regular service in the grade will become eligible for 

promotion to Senior Scale in the Scale of Ps. 3000-100-3500-125 

4500 and to highe± Grades thereafter in accordance with CHS 

Rules, 1982, as amended from time to time. 

Non-practising allowance is admissible at the following 

rates; - 

Pay range in the revised 	Rate of N.P.A. per month 
scale of pay 

Below Ps. 3000/- 	 - 	Ps. 600/- 

Rs. 3000/- and above but - 	Ps. 800/- 
below Ps. 3700/- 

• 	 Ps. 3700/- and above 	-' 	 Ps. 900/- 

Dearness and other allowances will be admissible 

according to orders of the Central Government. 

Private practice of any kind whatsoever including 

laboratory and consultant practice is prohibited. 

The Officer will be required to contribute compulsorily 

to the G.P. Fund in accordance with the rules in force from 

time to time. 

The appointment carries with it the liability to serve 

in any part of India or outside. 

The appointment is subject to his/her being declared 

medically fit by a duly constituted Medical Board. He/she been 

medically examined and found fit for_Qovt. service. 

The officer, shall if so required, be liable to serve 

in Defence Services or post connected with the Defence of India 

for a period of not less than 4 years including the period 

spent on training, if any, provided (a) The officer shall not 

be required to serve as aforesaid after the expiey of the ten 

years from the date of appointment (b) The shall not ordinarily 

be required to serve as aforesaid after attaining the age of 

45 years. 

A declaration in the enclosed form to the effect that. 

the officer does not have more than one wife living or that 4(7 
having a. spouse living, is not married in any case in which 

Ve 	such marriage is void by reasons of its taking place during the life time of such spouse is not married to a person who is 
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already having a wife living is or that she is not married 

in any case in which marriage is void by reasons of the 

husbandhaving a wife living at the time of such marriage 

should be submitted. The declaration duly filled in ma y  
£ lease be returned. 

On appointment, the officer will be required to take 

oath of alligiance to the Constitution of India or make a 

solemn affirmation to the effect in the prescribed proforma. 

The officer is not entitled to any travelling allowances 
for joining the appointment. 

• xiv 	The P.O. Allowance shall be paid at the rate of Rs. 100/-. 

and Rs. 200/- per month for possessing P.G. Diploma and P.G. 

Degree qualifications respectively to the Medical 0fficers 
and Senior Medical 0fficers, 

xZv) Other terms and conditions will be governed by the 

relevant rules and orders that may be in force from time to 
time. 

xvi), NO REQUEST FOR CHANGE IN THE PLACE OF POSTING WILL 

BE ENThRTAINED IN ANY CIRCUMSTANCES. 

Xvii) NO REQUEST FOR EXTENSION OF JOINING TIME FOR DOING 

POST GRADUATION OR CONTINUANCES OF POSTRADUATION WILL BE 

ENTERTAINED IN ANY CIROUMSTANCE$, THE CANDIDATES WILL HAVE 

TO CHOOSE BETWEEN POSTGRADTJATION OR JOINING THE CENTRAL 
HEALTH SERVICE, 

If any declaration given or anix information furnished 
by the 0 ficer proves to be false or the officer is found to 

have wilfully suppressed any material information he/she will 

be liable for removal from service and such other action as 
Govt. may deem necessary. 

The Ministry may please be informed within 15 days of 

the date of receipt of this Memorandum whether or not the 

offer of appointment on the above terms and conditions is 

acceptable to him/her and also return the declaration. 

In case the offer is acceptable, he/she should report 
to the Director General, Assam Rifles, Shillon2, for a posting/ 
duty under intimation to this Ministry. If no reply is received 
and he/she does not report for duty within the stiplated 
period of 15 days, the offer of appointment will be treated as 
cancelled. 

11 
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4. 	The following certificate(s) (in original) together 
with a copy(ies) thereof must be furnished alongwith the 
acceptance of the offer of appointment :- 

1, Compulsory Rotating internship 2 MBBS Degree 

3. SC/ST Certificate in the prescribed form the 
Competent authority. 

The appojnent is subject to the result of Civil 

Appeal No. 3519 of 1984 in the Supreme Court of India. 

IN ALL FURURE CORRESPONDENCE, the FILE NO GIVEN AT THE TOP 

OF THIS MEMORANDUM NAY ALWAYS KIND BE QUOTED, 

His original MBBS degree received with his letter dated 
28.9.87 is also returned herewith after verification in 
this. Ministry, 

Sd'- RAVI DATT 

To 	
UNDER SECRETARY TO THE GOVT. OF INDIA 

Dr,Shjb Shankar Shah, 
Medical Officer, 
16th Assam Rifles, 
C/o 99 APO 

Copy forwarded for information and necessary action to : 
The Secretary, u.P.S.C., New Delhi w.r. to their 

letter No. F. 1/93/86-RI, dated 23rd April, 1987, 

Director General, Assam Rifles, 5hillong. 
a) 	

A report may kdly be sent to this Ministry within 15 
days of theexpiry of the last date whether or not the candi-date has 

reported for duty. If the candidate has reported for 
duty, his/her charge assunptjon report (in triplicate) may 
please be sent to this Ministry, 

B)) 	Assessment reports in respect of the officer in the prescribed form (in duplicate) every year for a period of two 
years Should please be sent to the Ministry of Health and 
Family Welfare, Nirman Bhawan, New Delhi. 

Copy for pay and Accounts 0fficer, 
 

Sd/- LALSINGH 

Section Officer 
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ANNEXURE -2 

No. Tele PABX 27510/5551 	Mahanideshalaya Assam Rifles 
Directorate General Assam Rifles 

Shillong - 793001 

A/1-A/92-82/39 

Sist ABCDE&F 	 29.Aug 92 

ANNUAL POSTING/TURNOVER: MINISTERIAL/NEDICAL/TEACHING 

STAFF OF FORMATIONS AND UNITS OP ASSAM RIFLES 

*1. 	Purther to this Directorate leter A/1-A/92-82/01 dated 

10 March 92, 	....... 	 . 	.. 

2. 	Recent changes in unit locations and representation/ 

sugqestionsr received from Range HO/units on the subject matter 

have recessitated changes to suit the requirement of various 

headquarters. .... ....

. 	 .. 	 . .. 

3• 	K&eping the above in view, the following modifications 

may please be incorporated to this directorate letter quoted 

ibid. 	 .. 	 . 

ClassIfication of units be modified as per Appx'A' 

Tenure of ministeral staff, medical staff (civillian) 

and Teachers (Civilian) to be modified as per Appx'B' 

4. 	Please ack. 

Sd!- 
X4Devendra Singh) 

Major 

Off g Assistant Director (A) 

Yv 
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Appx-'A' 
Ref to DGAR letter No. A/1-A/92-82/39 

dt. 29 Aug 92 

CLASSIFICAION OF UNITS FOR TENURE 

Type 'A' (3 Years Tenure) 

2 Assam Rifles 

4 Assam Rifles 

14 Assam Rifles 

15 Assam Rifles 

17 Assam Rifles 

18 Assam Rifles 

19 Assam Rifles 

20 Assam Rifles 

23 Assam Rifles (Till reversion to Permanent location) 
25 ccm P4f1a 	 to 
- 

27 Assam Rifles 

31 Assam Rifles 

HQ !13'  Ranae Assam Rifles 

Type'13' (31/2 yrs tenure) 

01 Assam Rifles 

03 Assam Rifles 

06 Assam Rifles 

CIO Assam Rifles 

09 Assam Rifles 

11 Assam Rifles 

21 Assam Rifles 

22 Assam Rifles 

Type 'C' (4 to 5 yrs) 

05 Assam Rifles 

08 Assam Rifles 

10 Assam Rifles 

12 Assam Rifles 

13 Assam Rifles 

16 Assam Rifles 

24 Assam Rifles 

26 Assam Rifles 

28 Assam Rifles 

29 Assam Rifles 

30 Assent Rifles j 

NQ IGAR (North) 
HQ DGAR 

RII 
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HO Manipur Range Assam Rifles 
HO MP Rflge Assarn Rifles 

HO A.C. Range Assam Rifles 

HO NLR (N) Assam Rifles 

EQ NLR(S) Assam Rifles 

HO 'A' Range Assam Rifles 

HO ARTC 

All MGARs 

All 1'&sps 

ARSU 

AMTO 

o. 1 CC Assam Rifles 

ROAR 
WAR All Dental Unit AR Hosp 

No 1 Mait t Det 

ote :- It will be ensured that after a tenure in a 

Type A unit mdvi will be posted to type C units and 

then Type B before going back to type A. It will however 

be ensured that pers are not posted back to the same type 

A units on areas where similar conditions are prevailing 

where they have served earlier. 
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PEP FORW, FOR REQUEST FOR TRANSFER 

Name 	- 	 : DR SHIB SHANKER SHAH 

Employee dode No. 	: 002385 

Designation 	: Senior Medical Officer 

Date of joining CHA : 03 Dec 1987 (Permanent 

21 Sep 1985 (Adhoc) 

5, Date of joining the 	21 Sept 1985 
Organisation from 
where transfer is 
Sought 

6. Detailed of period of Served more than 10 (ten) years 
service rendered in 	in difficult areas of North Eastern other Organisation 	Region, i.e. Nagalancj, Manipur in including difficult 	the capacity of MO/SMO under THE 
areas like ASSAI1 RIFL- ASSM RIFLES. 
ES, ARUNAcIjAi PRADESH, 
ANDAMAN & NICOBAR ISLAND/ 
DADAR NAGAR HTWELI, NORTH 
EASTERN REGION, LAKSFWEEP 
ISLANDS etc. 

Reasons for seeking : (i) Prolonged stay in Assam Rifles. transfer (in brief) 

(ii) Completion of service of more 
than fixed tenure in North 
Eastern Region. 

Stations/orgaflij0. (J) CGHS, Guwahatj/patna 
where transfer is 
desjred(jn order of 	CGHS, Allahabad 
preference) 	(iii) 	GHS, I(anpur/Calcutta 

Dated 04.0596 	
Sd,'- .Illigible 

(Signature of the applicant) 
----------- 	 - 

FOR USE IN THE OFFICE OF THE HEAD OF DEPARTMENT/ 
OFFICE WHERE THE OFFICER IS POSTED. 

The off icer can be relieved : 
with/without a substitute 
in the event of his transfer 

Certified that the information given in cols 1 to 4 
had been verified from records. 

Dated : 	
(Signature of Head of Office/Dept) 
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'COPY, 

Headquarters 
Manipur Range Assam Rifles 
C/o 99 APO 

II.12020(b)/A/96/453 	15 May 96 

Headquarters 
IG Assam Rifles (North) 
c/o 99 APO 

APPLIcATION FOR TRANSFER PROM ASSAM RIFLES 

1. 

 

An ap1icatjon for transfer from Assam Rifles in 

respect of Dr. SS Shah, SMO (CHS) of 30 Assam Rifles 

is fwd herewith in triplicate duly endorsed with the 

remorks of the DIG Assam Rifles for your necessary 

action please. 

Sd/- xx xx xx 

(Ds Manhas) 
Comdt (SG) 
DD(Adm) - 

for DIG Assam Rifles 



•1 
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Annexure -5 

Headquarters 
Inspector General 
Assarn Rifles (North) 
C/o 99 APO 

I .120/5334 	 25 May *96 

Mahanirdeshalaya Assarn Rifles 
Directorate General Assam Rifles 
Shil long-7 93 01 

APPLICATION 	

IJf 

Application for transfer from Assam Rifles in 

respect of Dr. 55 Shah Smo (cHS) of 30 Assam Rifles 

is submitted herewith in duplicate duly recommended by 

IG Assam Rifles for your further necessary action 

please. 

Enclo 4 sheets 
	 Sd/- Illegible 

for IG Assam Rifles 

Copy to : 

Headquarters 

Manipur Range Assam Rifles '- for further necessary action. C/o 99 APO 

04  

IT 
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EGISTERED 
Tele No. PABX 230222 	Mahanirdeshalaya Assam Rifles Extn 5550 	Directorate General Assam Fines 

Shillong_7 9301 1 

I. 14015/289e7/ss_16.p/ME(A) 	08 July 96 

The Under Secretary to the 
Govt. of India 
Ministry of Health & Family Welfare 
(CHS-I) 
New Delhi-il 

REVERSION TO CHS DR SHAH, SMO cHs). 

Sir, 

I am directed to forward herewith an application 

seeking reversion to CHS in respect of Dr. SS Shah, SMO 

for taking necessary action by the Ministry, 

It is requested that a Suitable relief of the officer 
may be posted to this Department in case the request of 

the officer is acceeded as this Organisation is in acute 

shortage of medical officer. In case the reliever is not 

posted, this Organisation is not in a position to release 
the officer. 

Sd/-. Illegible 

Bedi) 
Col 
DD (Adrn) 

for DGAR 

Enclo : 2 (Two) 

Copy to : 

 MS Branch 
 30 Assarn Rifles 

C/o 99 APO 
 HQ IGAR (North) 

Assam Rifles I C/o 99 APO 

- for info 

for info with ref to their letter 
No. 1120/5334/A dt 24 May 96 
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C.T.C. 

1 1012/A-21/96/317 	Dated 24 Jun 96 

BRANACH 

INTER UNIT POSTING CIV MED OFFRS 

1. 	Inter unit posting in r/o following medical 
offrs have been ordered vide DGAR sig No. A-1589 dated 
21 Jun 96. 

Dr. N. Inoba Singh SMO 	- 18 AR to 30 AR 
Dr. S S Shah, SNO 	- 30 AR to 18 AR 

2. 	Mov will be carried Out without relief and 
completion report will be submitted to DGAR by this 
unit by 15 Jul 96. 

3. 	Please instr Dr. S S Shah, SMO to submit his 

clearance cert to this branch hy 10 Jul 96. 

Sal- xx xx xx 
(s K Singh) 
Capt 
Adjt 

for Commandant 

Fwdto 

Medical Section 

Copyto; 

Fin Branch 

C.T.C. 
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AN EXTRACT OF THE U.N. DATED 14.12.1983 ISSUED BY THE 
MINISTRY OF FINANCE, NEW DELHI. 

OFFICE HEMORANDUM 

Subject : Allowances and facilities for civilian employees 
Of the Central Government serving in the States 
and Union Terriroties of North Eastern Region- 
improvements thereof. 

The need for attracting and retaining the services 

of competent officers for service in the North-Eastern 

Region comprising the States of Assam, Neghalaya, Manipur, 

Nagaland, Tripura and the Union Territories of Arunachal 

Pradesh and Mizoram bbs been engaging the attention of the 

Government for sometime. The Government had appointed a 

Committee under the Chairmanship of Secretary, Department 

of Personnel & Administrative Reforms, to review the existing 

allowances and fa.cilitjes admissible to the various 

categories of civilian Central Government employees serving 

this Region and to suggest suitable improvements, the reco-

mmendations of the Committee have been carefully considered 

by the Government and President is now pleased to decide as 

follows : 

Tenure of posting/deputation: 

There will be a fixed tenure of posting of 3 years 

at a time for officers with service of 10 years or 

less and of 2 years at a time for officers with more 

than 10 years of service. Periods of leave, training, 

etc, in excess of 15. days per year will be excluded 

in counting the tenure period of 2/3 years. Officers, 

on completion of thefjxed tenure joaza of service 

mentioned above, may be Considered for posting to a 
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station of their choice .as gar as possible. The 

period of deputation of the Central Govement 

employees to the State/Union Territories of the 

North Eastern Region will generally be for 3 years 

which can be extended in exceptional cases in 

exigencies of public service as well as when 

the employees concerned is prepared to stay longer. 

The admissible deputation allowance will also continue 

tobe paid during the period of deputation so 

extended. 

vck!c? 
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Department of Medicine 

Regional Institute of Medical Sciences 

Irnphal 

Imphal, the 27th June, 1996 

This is to certify that Mrs.Leela Shah aged 

31.years W/o Dr. S.S.Shah resident of 30 Assam Rifles, 

Imphal is under my treatment in R.I.M.S. Hospital 

M.O.P.D. (Hospital No. 21049) since 2.5.95. She is 

suffering from Rheumatic Heart Disease with Mitral 

Regurgitation with Normal Sinus Rhythm and she is 

advised to attend N.0.P.D., R.I.M.S. regularly. 

Sd!- Dr. Th. Premchand Singh 
Associate Professor, 

Department of Medicine, RIMS 
Imphal 



Aflne,cure.4 0 

1 1012/A-121/96fl590 

Dr S S Shah, SMO 
30 Assam Rifles 

30Assam Rifles 

C/o 99 APO 

13 Aug 96 

OSTING 

You are requested to submit your Clearance 

CertifIcate irndtly on arr Dr. Amit Sarkar, MO Prom 

Leave to enable this unit to prepare your movement order 

to proceed to 18 AR on permanent Posting as per fresh 

instr received from DGAR/frjp Range. 

Sd/_ Xx xx xx 

(S. K. SINGH) 
Capt 
Adjt 

for Comdt 
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IN THE CENTRAL ADiINI5TRATIVE TRI1UNAL: 

H.:• 
	

GUWAHATI I3ENCH:GUWAI-jATI. 

- 

--- 	\_ 

_&L_ 	119 pii2.2j. 

Dr. S. S. Shah 

- Versus- 

Unin of India & others, 

LJLI_QE: 

Wrtter statements submitted by 

the Respondents No I , 2, 3 & 4 

( 

	

( WRITTEN 5TATE1ENTS ) 

The humble RespDndents beg 'to 

submit their Written Statements 

as follows 

That with regardto the statements 

made in paragraphs 1, 2, 3,, 4 & 5 Of the appli-

cation the Respondents have no comments. 

That with regards to the statements 

made in paragraph 6,1 of the application the 

RspOndnts beg to 5tate that they have no comments. 

(Contd . 
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. That with regards to the statements 

made in paragraph 6.2 of the application the Respon-

dents beg to state that, the applicant was appointed 

on a 	aiointment on 21 September,1905 • As 

r 
	 regards the statement Of the applicant that he quali-. 

fied in the competitive examination prior to his 

appoi.ntrnent, the applicant, be put to strict proof 

theLrcof. As regards the statement Of the applicant 

I 

	 that Orgenisationci Directorate General Assam Rifles 

is connected with the Defence of  India, this deOnnt 

states that even if statement is accepted as true , 

being a civilian Officer para 10 of the Memorandum 

dated 6-11-87 . is not applicable to the applicant, 

in view Of *hat have been stated in reply to pare 

5 and 6.7 Of the application. It is denied that 

Ghaspani Of.Nagaland is a very interior piece in the 

state of Nagaland, in view of the fact that many 

places are far more backward in Nageland, 

That withregard to the statements made 

in pars 6.3 of the application the Respondents beg 

to state that , the applicant has suppressed the 

material facts before the Fion'bie Tribunal. It is 

pertinent to bing Out here that vide Directorate 

General Assam Rifles signal No.A 3457 dated 08 June t  90 

the applicantwas posted from 16 Assam Rifles to 17 

Assam Rifles. The applicant vide his application 

dated 15 June '90(Annexed as Annexure-'A' ) repre-

sented against the pasting Order on the ground Of 

sickness of  his wife. The representation w5s duly 

considered and accordingly the applicant was •trans-

ferred instead to 25 Assam Rifles On his request". 

(Contd.) 



- 	 . 	 Again in 1993 , the applicant videhjs application 

• 	 dated 10 June'93 JAnn=Qd 	 requested 

for his choice posting on c°mpassionate grounds to 

3.0 Assam Rifles. The request was 8gain acceded  to  and 

vid5 sIgnal No.A 3442 dated 04 Aug '93, the applicant 

was p°std to 30 Assam Rifje. It is thus apparent 

that Assam Rifle ha ben going out of the way in 

assisting the.applicant in the matter of postings a s  

per his request and choice 

That with regard to the Statements made 

in paragr2ph 6,4 of the application the Respondents 

beg to state thatthe applicant with an Ulterior 

mdtjv e 
 has misrepresented the true facts and fraudulently 

referred to letter No, A/1-A/92_82/39 dated 29(.26) 

- 	 Aug'92 (attachad a s  Annexure_2 to the applicatIon), 

which is not applicable in the c8se Of the applicant. 

It is submitted that the said circular gOvérn 	the 
posting/tnu 	of various 'Staffi and not 0 fficers. 

The applicant being a Medical 0 fficer is g°verned by 

SOP On 'i 'Medicar 0 fficer Of Assam Rifles' forwarded 

vice Directorat e  General Assarn Rifles letter NO.1. 

140 1 5/SOP_MO/.59_NE(A) dated 12 Oct89 (Annexed as  

Annexure_''), vide para 4 (i±) of subject 90p the 

tenure of posting Df.withjn Assam'Rifles has been fixed 

for a period of 3 years. It is perti.net  to mention 

here that havin g  been p9sted to.30 Assam Rifles an - 

compas s ionat e 
 grounds in 3ccord8nc5 with the represen 

tatjo dated 10 June 9 93 suhjtted by applicant (Anne-

xure-'fl') , the applicant was liable to be posted Out 

immediately on expiry Of tenure Of 2 years in accor-

dance with para 4 (iii) of above referred SLIP. Having 

• 	 . 	 . 	
(Contd.) 



availed 2 tenures of choice posting and having 

stayed for about 3 years instead of, for 2 years O 

compassionate posting with 30 Assam Rifles the 

applicant is taking the administration for a ride and 

chosen to ' rush to the HOn'ble Tribunal Rd abusing 

he prOcess Of l8 . 

That with reçard to the statements made 

in paragraph 6.5 Of the application the respondents 

beg to state that, they have no comments the same 

being matters Of  record. 

That with regard to the statements made 

in paragraph 6,6 of the application the Respondents 

deny that the Circlelar dated 29(26)-8_93 it appli-

cable in the case of the applicant. The applicant 

has been posted in accordance with SOP forwarded vide 

letter No. I. 1401'5/5Up_M0/89_NE(A) dated 12 Oct'89 

(Annexed as Annoxure_'C') • it is denied that the appl± 

cant has been posted out in Order tO show undue advan 

tage t Dr. N.I. Singh who hails from Imphal or the 

transfer o:der is malafide. It is submitted that 

Assam Rifles is fair and impartial toall Medical 

0 fficers. The appliôant cannot claim choice posting 

on each Occasion denying the similar Opportunity to 

other Medical 0 fficer. Dr. N.I S'ingh vide his appli-

cation dated 14_3_96 requested posting to 24 Assam 

Rifles Or 30 A55am' Rifles On extreme, compassionate 

Mdjcal ground on account Of his 0 w0 and his mother's 

sickness. A copy of said application is. (attached as 

Annexure_'D') . The statement of the applicant that 

circular dated 29(26)_6_92 used to be f°l1°wd strictly 

where-as the 'Directorate General Assam Rifles ha s  

(Contd.) 
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made departure in the instant case to favour Dr. 

1.1, Singh and that the transfer order is absolutely 

malafjde is false, concocted, ill conceived, motivated 

and without any basis as the posting of the applicant 

is governed by. SOP forwarded vide letter dated 12-10-89 

(attached as  Annexure'C ) and not in terms of circular 

dated 29(26)_8_92, (Annexure- 2) 

8) 	 That with regard to the statements made 

in petagraph 6,7 of the application the Respondents 

.beg to state that , by serving with Assarn Rifles which 
• 	

. 

is a central Police Organisation under Ministry of Home 

Affairs, the applicant cannot claim applicability of 

• 	 clause -x of GOvernrnent of India Memorandum dated 6_11._87 

(nnexUre- 	of application) the said clause me<es 

provision for service in Defence services 	Jat is 

as a combatant, It Ig also apparent by the wordings/ 

contents of the said clause. It caters for service in 

Defence service for a minimum period,4 years including 

the period spent on training. Obviously the word training 

denotes training as combatant (5cldier). The. applicant 

is a civilian and ha s  neither undergone any such trai... 

ning, nor is serving in Defence service for Defence of 

India. I t is the obvious rigourof such training, 

that vide clause-X no such medical officer can be &etailc 

to undergo such training and thereafter serve in Defence 

service after 10 years Of service. In any cas e  if the 

service with Assam Rifles was to be cnnsidered as Defence 

service the appointment letter Of the applicant (Anne-

xure-I) would have had a specific provision for such 

service. The words 'The Officer,' shall  if s0 required, 

be liable to sefve' contained in cleuseX denote that 

(Contd..) 
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the said clause is C generl C1CUSC applicable to 

each and every Medical Officer joining Centra 

Health S-ervice and 1f so required' will be liable 

±0 serve in Def'ence services. Assuming that the sai4 

clause-X is applicable to th e  applicant, it is denied 

that he  is liable to serve only for 4 years in View or 

he feet that, the said clause gives Out liability to 

serve in Defence Servicesf for a period of not less 

than 4 years including the period spsnt on training! 

denoting there by only the minimum period Of such 

service, The applicant is aged about Only 36 years 

and as per pare (b) of clause-X is liable to serve 

till the .age of 45 years. It is denied that tenure of 

the applicant at 30 Assam Rifles is for 4 to 5 years V 
and he is not liable tDOstd any other station till 

then and that the transfer Order dated 24-6-96 is 

illegal arbitrary, whimsical, malafide and unfair 

In fact, in accordance w 	with 	 governing 

the transfer of the applicant, the applicant having 

- 

	

	 been posted on compassionate posting cOu'd have been 

posted after only 2 years at 30 Assam Rifles. In 

any ease, if the interpretation °f.clauseX of appli_ 

cant is to be 	eepted. he Ought to have sought 

rverion after expiy of 4 years, It is pertinent 

to mention here that the service Conditions of the 

applicant are strictly governed by the condition5 as 

contained in his appointment lt±r dated 06-11_97 

(Annaxure.1), lausel (viii) of the subject le±ter 

reads' The. appointment carries with it the liCbilitv 

to serve wi'th in any part of India or out 'side. 

(ontd.) 
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Qlause-1(xvi)' No request for change in the place of 

P0 sting will be entErtained in any circumstances'. The 

applicant having accepted the offer of appointment as 

Medical Officer in terms of para 3 of appointment 

letter (Annexure-1) hgiven his concurrence to all the 

conditions contained in the appointment letter and now 

cannot back oat. 

9) 	That with regard to the atatenients made in para- 

graph 6.6 of the application the Respondents beg to 

state that,. as brought out above in reply to para 6.3 

of the application the applicant has been twice earlier 

posted as per his choice, gven now his application for 

reversion from Assam Rifles dated 4.5996 has so been 

despatched to Ministry of Health and Family Welfare, 

Govt of India. Whereas in accordance with instructions 

dated 12004,89(Annexure 1 0) governing the posting of 

the applicant, he was liable to be posted out from 

present place of posting after a period of 2 years, he 

has been allowed to stay f or about 3 years. It will jbe 

highly unjustified to allow the applicant to continue 

to stay at 30 Assain Rifles against the rules and in any 

case which is unfair to his colleague Dr. N.I. Singh 

who has been poste&on compassionate grounds in his 

place. As regards applicability of Govt of India, Mini-

stry of FInance meinorendum No. 200014/3/83'E,IV dated 

14.1 2 . 63 and his reversion from. Aaam Rifles in accor-

dance with his application dated 4.5.96(Annexure-3), 

the applicant will be released from Assain Riflea on 

relief as Assain Rifles is already short of Doctors. 

(Oontd.) 



:• 

.0800 

10) 	That with regard to the statements made in para- 

graph 69 of the application the Respondents beg to 

state that, on both the previous occassions the applica- 

nt applied for choice posting on the sickness of his wife. 

The applicant cannot claim choice posting every time as 

a matter of routine and as a right at the cost of others 

and in violation of laid down rules specially so, when 

one of his oollegueik'. N.I. Singh is also required to 

be posted on compassionate medical grounds on account of 

his own and his mother's sickness. The applicant has 

suppressed material faôts from the Hon'ble Tribunal that 

on both previous occasions he had applied for conipaasio-

nate posting on account of sickness of his wife which 

was duly granted. 

ii) 	That, with regard to the statements, made in 

para 6.10 of the application the Respondents beg to 

rèitert.e, what have been stated above in r-eply to para 

6.9 of the application. The statement of the applicant 

that it appears that the representation dated 27.6.96 

has not been considered by Directorate General Assam 

Rifles is denied. It is so evident from the statement 

of the applicant dt 25 Sep 9 96, wherein he has stated 

that he had been informed on 12 Aug 9 96 about the fact 

that his representation dt 27.6.96 was considered by 

the DGJB. and rejected(Annexed as Annexure E). The 

applicant falsely stated that he has carried out all 

the transfer and posting orders in earlier oases, in 

view of what have been states in reply to para 6.3 of 

the application and his representations dated 15 June 9 90 

and 10 June,93 (Annexu.re-'A' & 'B') respectively. 

(oontd). 
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That with regard to t.he statements 

made in paragraph 6.11 of the application the  

Respondents beg to state that, what have been 

made reply to para 6.7 and 6.6 of the ap1icetion 

the flesondents have nothing to add • 	 - 

That , with regard to the statements 

made in paragrephs 6.12 & 7 6.13 of the application 

the Respondents beg to state that, the applicant 

has suppressed the material fact of the case and 

has not approached the Hon'ble Tribunal with 

clean hands • It is denied that the, application.has 

been made boønafide and for the ends of justice. 

The applicant is not  entitle any relief . 

That with regard to the statemnts 

made in pare 7 of the application regarding the 

relief sught for the Respondents beg to state 

that the applicant Vis not entitled to a4 One 

of the relief.sought for and as..such, the applica 

tpn is liabj.e to be dismissed. That the Respondents 

further beg to submit that the transfer Order is 

made for administrative cOnvenience and for public 

interest and as such, there is  nothing to be in'ber-

fe.rswith by the HOn'blo Tribunal 

15). 	 That with regard S  to the statements 

made in the grounds of the application the Respon_ 

dantsbeg to state that , non e  of the groundsis are 
- 

in lw as well as in fact and as such, 
• & 

• 	at-e liable to be dismissed. 

(C'ntd.) 
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That, with regard to the statements 

made in paragrph 8 regarding interim relief 

as raby the applicant,the Respondents beg 

to state that in view of the fact6 and circum-

stances narratted above the appiicnt is not 

entitled to interim relief -and as such, the 

application is liable to be dismissed. 

- That with regard to the stat5meflts 

made in paragraphs 9.1001 & 12 of the*application 

the Respondents have no cOmments.The Tespondents 

beg to submit that, the applicatiOn is devoid of 

merit and 03 such, the application is liable to be 

dismi'ssed 

LE RI FIC A TJj 

I t  Sri Arun Kainthia MjOr ,JAD (Legal) 

in the 0ffice of the Director General Assam Rifles , 

Shillong, do hereby solemnly declared that 

competent to verify the Written Statemants and as 

such It is solemnly declared that the statements 

made 	above in the Written statements Are true 

to my knowlede, bl1f and information and I 

sign this verification today on 	th day of 

996 at Shillong. 

I 

clarant. 
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ANNFXURE 

3) 
/: 	•: 	From 

• 

fr$s Shah 	 ( 	cc 
Iioi.lipj 	Officr 	(Cij 16 
C/o 	¶ 

¼ 

: 	To 

Director. G3r)or1 	 ;; 
ong rj 

- 	7')3'Jli 

! 

Subject :- AN!, 
(Through pror Cflr1tb 

H 
1: 

1. 	Reference your 	q 	Y 57 u un 90. 

• lu this 	grjr3 	hth 
	l;v down 

the 	fO1lo?inq 	r,o1 tu U 	j 	i-t,Løn •COfl$.idcrtjon 	fly wLf 	 J• 	 Icin .L 
-J:;UIITIC 	I1jT D4 	nc] 	no 	he 	.th 	ijf F. 	•h 	 r Tfierore 

	

A1, 	Ui; [T,r1ou. she 	wtl 1 	 :j I 	L 	y 	: t th - 	•a1tituj r.?e- 	 • 	 u 	h Iqh •• 	(•
Of 

I 	
• 

3, 	
V1 of 	t: 	)o';: 	o'  • 'Jctc' 	to kindjy 	

• 
ot me to 	ny other 	'i.' J • tn 	ihich 	is no 	i 	•. 

high ü2.t itUdQ 	rca pr 	rw y I u 	Il;ur • •'irid 	flifld. 
. 

es 

.., 

Thnkiiig you .•. 

. .. 
-•i 	

I •. 	
1 

S  • 
• 	 • 	 -  r ,Lt•UllY 	 •. 

. 	
• 

•. 	
•'.iI 

't't- 	ri 	i 

Datud i2.Jun 	90 	 • 	
( 	

• 	hih 
) • 

• 	-:;' 

eatjon of the Comrndant 

.1 
f) 

• 
if 	

. 

\ 7 

. 

• :- • 	 -• 

- 
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42J3r Prabhkr Cti' - -' r 

;Q DGA1 

S1..ienql93l 1 

...1.. 	... 	..... 

ANNEOM 

25 25th BN THE ASSAM RuLES 

,. 	 •DrS S shah 

	

- 	
- 	SMO(CHS) 	

do 99 A P 0 

/s/91/ 	 Jun 91 
rs 

u'riNu uN uL1L 	iUH/VJ2!' LL&UUNU 

- 	 . 

	

• 	 . 	 ° (VI 	" 

1. 	My all th b.st culDiIrIenL 	 wishs 
to  you, lipe this 1et.t:,r 'Eirlis y'u in a state 4.,  f 

S gaed health. 

1 ' 	 2. 	i 1 
ain writing this 1ettr th you with one.. 

	

H 	 requást. That Sir 9  I joined :16 Aam Rif1s on 21 

Sep' 85 and presently I am srrv!ng in 2 5 ASr.RM Rifs 

wf 14 Dec'90.  

3 	My wife Mrs L lShah is an Old Case Of 	
ik : 

iegurqitation an'l presritly she is unr Spcialist8,. . 
treatrnent 	 . 	 . 

4 	In 25 As 	Rifles I hV CeTQj)letci 2 years 
and six months an It is my humble reqwsI t you 
to pest  me in any rrm.f th fMliedng piace i 

	

H 	 24 kss"rn Rifles 9  30 SsTI R1f1S, iRTC, s that y• 
wife can get proper !n ical care. Presently the, 
weather mf Sharlgshak is net suiting t' my. ife 

	

S 	 For this kind f act I sh11 ever remain grateful 
tyu sir, (Mëdicl Cert:ificate attach) 	. 

( 	

'1 

; 



ç 	E CC)A 	'\ 

a:ea 

bated g'•- ____ 	93 

(K K Raheja 
lit C.l,c 

~-Ijiyirxxlfal hi 

go 4çgr3 L]iPc# 

I. 

4-t 	 IL 
	2_ 

This is to Certify that Mrs Leela Shah, a ge# 28 years, 

Wife of Dr S S Shah. 5MG (cHS) ef 25 A sssm Rifles is a n  

NOW CASR GV WLUMATIC HShRT DISFASR WITH MITRhI, 

RZGURGIThTION and she is preseztly under Specialist's 

treatment, 
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ME0ICL OFICLRS 	R1F S 

3.. 	Introcutjcjn 

Cadre of Md1cal 0fijcer in isaIn Rifles Lclongs to the- Cl-IS 
cadre of se-rvjce The OIlS under the Iin of Health and Family Welfare 
controls the CddC and is liable to provide Idical Otficor in thE. 
Force. 'igainst the authorisatioti of 290 MOs under the CIIS cadre only 
60 Numbers of MOs are posted to this Force including 2 CMO and l 
SMO. In addItion 23 doctors on adhoc 	s and one OMS (I) are 
available. Tllis evidently shows thE magnitude of doffici'ncy of 
MOs In the Force which is required to bE: s, ired by all concerned. 

2. Mm. 	 H 
- 	 him of this SOP is to strc':amllnc; various service, conditions 

of the Drs of CHS So far as it cencrr 	sam 1( jjli.s This SOP to 
be tak(--n as a guiding jJrinci1)1e in r s 1 ct of Drs in the Force. 

3. 	J)C of Doctors 	l3 	 Ri1Is as und(.r 
(ci) OtIS 

 Ml" 

 AUIIOC 

(Cl) CS 	(I) 

4. 	posting policy 

(I) Hatdorsoft'ra - Thre1s no hard or Soft aria of 
However, there may be some bettEr 

/ arCas thin oth.rs. There fdre 1  It will be etSured as far 
as 'possible that doctors get Cvin opportunity to sce 
in better areas also if they happen to SE rye for mere 
thanoj-je tenure witil the Force. 

(ii) Tenure 	Normal tenure of NO under regular OHS cadre IS 
for.a minimum period of 3 y(ars In th€; Force s  On expiry 
of above period of 3 	irs s,rvicc one is eligible for 
posting out subject to para U of this SOP Normal 
cCenure for internal posting within units will also be 
for a minimum period of 3 years. 

(fI) 	 CilS or /dhoc ductors posttd to 
Assam Riils bclogir%g to Porth-:cisterri region often 
ask forcornpaIunate posting to imapur, Nagi.nlrnara, 
Jalrampur,,Jorhat, Lokhra, Sjlchar 1  i-gurtala. ButT 
firstly:there are no authoriscd 105t of cioctors in all 
these places, viz, Jorhat or Si1chiir. Scondly, most 
;of the grounds project( U for posting are of very common 
nature, like, old and ill VIL11t5, nu-bdy to look after 
parntral property and So en and Sc, forth. Lue to limi-
ted areas of ChOiCe, it is not di'Jdys puseible to 
acc'3111moc1tc everybcdy 'S 	qu'. 5t. F\irtLt r, to accommodate 

I 	 I 

1 



one doctor on compdssionatc çrund, a dumber u 

	

others in the chain arc to be ci 	oed. Howcv(r, as 
far as poSsible Jc1, nding on thE r.rit of the case, 
f fort will L mad. to accommoditc such cases. 

	

The tenure on Cur1Ipa5i)at( 	ostingwill bE ,for 2 years only. No representati o n beyond this Will be. accepted. 

• Inter-ssenjorit bCtwefl CHb doctor dI)d AKC doctors. 

Toero is a doubt With rE qard to thE detLrmination of Inter-
Se-Seniority between iMC doctors and OHS :ctcrs. It may be noted that each 1ssam Riils Hn is duthurisE ci o 	idC d ctor in the rank of I4ajor. Some units are, however, holding PC Capt in •.plae of miC Fjor. Inter-se.-stni<jrit y  bE tW.un i1.C: Capt and SIo ein the CHS cadre was decided by the 1d which was circulated unJEr 
our circular No 	/II_IvV9.70/1.1(,) c1at 	02 Jpr 03. It shw that SMOs are Senior to iFC Capt. Wheruis 010 Shall be Sen.or to JAIVC Iajor in all cases. 

6. 	Channejut 0 	 ss f 'iev nce S 
It has cumo t0 notice tt c11S (lL.'cLJ 	ufte resorted 

to çlirect Curres,ondenc( "ith thu !lin. ut •':cilth and Family V!elfare 
Skipping over, tLe duthrity of DC, R. 'fhj js ccntrary to the proce-
dure oi: utjcj 	curos j ,onUc rcc  The CbS octrs can submit 
repre.bentttuns/dp.)1j(.tI O I) d:tr 	2 tu the dj. roriite authority 
Out Such Optl.LC.itHfls ':e.pres r, tnti0ris t]av to bE routed through proper LTharnc WtIjcn 	lc:s local cUthurjt, intermediary au€ho- rity and no :1ad o: 	artrre nt. 'ri crre. b'odence. Violating the bove fl..fltl(.)fl. r , a: .L J1 11 be Vj.OWL.0 Sc rious ly. 

to rg rJ 	rv ';Luvr1ces LLh:Lr tiR,fl poSting out, service SCniuriLy, i!x.tn 	pay cJnu alike, rcl)rcs.fltatj u r) for redress ShOUi Ije. 	 io 	 b reSentctjns 'Al servjc matters etc. , as mont ic nod uneve may' be 	I t ss .1 t, t, 	CdS but Submitted thruuh p:Jo€:r ch 

7.. 	L~ ci in r 	ctotCn_Cc 

The reporting period of ;C will be financial year 
pr to Iar ond not cdierer (nr I.e. / Jan • Dec as per t•in order circulated vidc Dte letter n0, )%/l-;/23y_ 	5 	itd 11 Mar 07. 

'1Crcurtiny o±Licor Will liE. the CC'Unit; dri r:vieing officer 
being theDIG Range HQ concerneJ'ai E) Re. 0111 ndursE. remarks 
as a firs.t technici officer (Ff0). In re 	.::t 	t :lj' Units under direct control of DG ,..k I.e. , 17 '•ESam Ujj. iL:; 	 iitlos eta., 
the reviewing officer shall be Dir  
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From: Dr.NINGTHDUJA4 1N0BA S1NGH,IvO(CHS) 
Rear 18 Assam Rifles 
C/0. 99A,P.0. 

To 

The Directorate General. 
Assam Rifles, 
Shillong -11. 

Subject: Transfer to a suitable Plain area or Home 
posting on extreme compassionate Medical 
çrounds. 	- 	 -- 

Respected Six, 

10 	I, the undersiqned, have the honour to lay the 
following few words for your kind consideration and favoà_ 
rable actions that please :- 

I was appointed vide Ministry of Health and Family 
Welfare letter N0 0A 0 12025/86/92-GHS-I dated 22 Jan.93 and 
I reported to this bc on 08 Mar 0 93 0  Since then 1 have been 
serving in this unit including J&K and. remo 4 e farward posts. 

Unfortunately, I have developed some respiratory 
difficulties and al1rgy for the last two years which is dia., 
gnosed as Allergic Rhinitis with Bronchial Asthma. 

Jc) The cliamtic conditions of this particular location s that most of the time it remains foggy and raining which 
were the 1flely cause of my ailment as the problem is always 
exaqqerated here. 	 .. 

(d) 	I have undergone certain investigations and taken 
treatment from Senior consultants which only gives temporary 
relief 0  

Je) 	Since it becomes a chronic ailment,certain complicaions, like emphysema and affect to the heart, are lnevitabl€ 
and now, I am virtually dependent on drugs for symptomatic 
relief. 

Unfortunately again my aged motter a chronic pati-
ent of diabetes mellitus, is to undergo a major gynaecolo.-
gical operation (Total abdominal Hysterectomy) after contro-
lling her diabetes, which requires constant medical supervis.. 
ion. 

AS my two other brothers, settled & seperate families 
are not possible to look after the deteriorating health of 
my mother,theie is no one to take the burden except my sister 
who is a student of merriageable age. So my presence and 
care of my ailing mother is the need of the hour, 

Contd..P/2 0  

TT 	 - . 
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(h) 	Moreover situations and medical facilities available 
here are not conducive for her to stay with me 0  

t
(1) 	1 wDuld like to go for proper investigations and 
reatment for myself as well as for my mother as soon as 
possible which is not possible at this present remote post 
ing place. 

(fl 	Because of the physical and psycholoqical disability, 
nowadays, I am unable to contribute my full capability in the 
profession and often I qo to seYere depressions which is the 
most dangerous complication. 

So, considering all these points, cited above, I 
humbly request you to transfer me, in a climatically suitable 
area where medical faciliti€s for proper investicat ions are 
available, preferably to 24 AJI and 30 All in Imphal before it 
is too late to correct the impending complications. 

I would be ever ciratefulto  you sir, if you kindly 
consider my genuine case on extreme compassionate grounds 
and do the needful favourably. 

4 • 	Medical documents enclosed. 

5. 	Thanking you Sir, 

Dated ; 	Oct±95. 

Yours faithfully, 

( Dr. N. 1. Singh 	) MO (Clis ) 

1' 
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jt$TITJTE Of MEbICAL. SCIENCES HOSPjTAL LAMPIfEl.: IMPHAb 

. 	
QT PAfIgN. RECQRQ 

V 	 Hospital Numb.r 

00 I 
t 	patton 	V  

P.O ITaluk/D[sict 	"flii.  
Fathar$jHu$bandi Namö Occupation 

  
Related by ( Name of Doctor) 	 Dr 	 j 	

______
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URtMS_Staff Dssignason Ospartm.nt 

UR1MS Student 	Division 	 - 

RECORD OF DIAGNOSIS 
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Pbou: 330079 

• GENERAL MEDICAL CLINIC 
Iubot Road, Iniphal 

- 795 001 Ref. No. 

' Namo 

Ago 
W..k day. I lam. 1. Add ress 	 unday 

To wj-icm IT MAY ço1 ERN 

1 	
, i This is to 	
N.I.StflQh of Lairik 

Yenabam Lejkaj1 Imphal was examined by me and found to 
•  be SUfferiflq from chronic asthma with allerqic rhinitis H. is 

taking medicines uflder my advic, for the l.,t two weeks. He is advjs.d to avoid exoosure to cold, damp and fOqy Climate, 

p 
He 

is not related to me. 

Date L9-ø95 

4 

I 

Picai. do not torct to briog it in the no,t visit 10 easy 
reference Repoti due on a Picas. do uo substitute the PtlIcriptjon, 

SpIflit avaflal. by lppoiaIg sat only. 

~_ ED 
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0! MIc1!rE 
RBIfAj, INSTITUTE OF MRDICAI, aIENaE 

To 	

LA1j, 

• 	" fiM oNN 

Thie Is to certify that Dr. . Iaoba Singh aged 
31 yre resident of Lajr Tengbja teikaj, 	Pl is tznde my treatment in RIMS H

ospital 1(OID (Th,apjtal , 
54753) 

He is aUffe[ from Bronohjal Aatha sPeOially on ex 
to cold atmosphere. He is advised to avoid cold expo po e 

sure as far a Ptioab1e 	 -. 

H; 

tr &1)  
DeDtt, of. )Iedjojne 

Regiona' 1n8tittLtó of !ledioalienó.e, 
tamphel. 

- 	
AeocIt P'Of4ør. 

- 	

flertet o' 	dIcin. 
8 cion,' • 	- 

- 	 I... 
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phoac : 330079 

GENERAL MEDICAL CLINIC 
• 	 Irabot Road, Imphal — 795 001 

Ref. No. 	 Date 

rV 

r 

Name 	- 	 VIsItIng Kr, 

3:_• '; 	
Age 	- ._Sex 	 i nll .r. l, 	W..k days I $ am, to S ps,,, . 

unday 	$..m. to 12noon 
Address - 	 -- - 	 \HQ'id.y 	Sam. to Itnosa 

? 	 11 

I1G\T MY CO 

Ala  

This is to certify that Shrimati Ningthoujam 

: 	 Ongbi Manitombi Dovi aged 73 yo ars M/O 3h ri N .1. 
Singh of Lairikyengban Leikai, Imphal is a patpnt 

of this Clinic for the last 3 yors. She has been 

exanined by me and d.iagnosed as a case of UTRIN! 

PROLAPSE with diabetes mellitus (NIL)rIv). She has 

been advised to undergo surgical. treatment (Major 

Operation) after controlling her diabetes mellitus. 

At present she is under my treatment and requires 

regular medical check—up with routine monitQring 
of thp Urine and Blood investigations. 

ZAQ .1 
• 

4 	•• 

She is not related with me. 
a 

• 4 

Dated/Imphal, 
slll The 15th Sept.195 	Cofl 	aflt Gy r1 SL. 

• 
- 

Please do not for&et to bring it in the next vt Rr rpiy 

Repoit due on I Please do not sibstitute t- 	ectpton, 

Specialt aviOlable bY aç; 	oz,ly. 

a. 



Eci 
Medical Latoratory 
R.M.C..C(. LAMPptEL, IMPtIAL. 795 004 

pt 	
TIIephor.. 224925 (Lab), 310029 (Rø.) 

lire, No Mar.ttoj Devi 
P/72 	 Addr.es z La.trjk Yen,am Leikai  

BIOCHEMICAL 
DONE  

ocxauQar Fectlng & PQOt Pranclia _ES
-.... 	 -- 	 V-.".  

$ I. 	Tug ing 	 r 

—2hrs. P.P. 	216.6 	rng/dl 	 up to 140 

	

—Random 	: 	 rflg/dl 

	

'J" ; Serum Urea 	 45-130  
15-45 mg/dl 

	

S.Creaj0 	
mg/cu 	 0 5-1,5 

	

S. Uric Acid 	
mg/dl 'SOOT 	 , 	 ti/L 	 5-40 

•.; S 	
tilL 	 5-35 

	

. Alk. Phosphatase 	: 
Bitirubin—Total 	 3-13 

	

mg/dI 	 0.3-1,0 3 	 —Conjugated 	 mg/dl 
• S. Protejn.-.Totaj 	 up to 0.3

G/d1 	 6-8 'r 	—Albumin 	: 

	

 
—OlubuZjn 	

Q/dl 	 3.7-53 	 • 

	

Old! 	 2.3-38 	 .,. 

	

'•.,,• S.cho!esterol 	:  
S. 	 mg/dI 	 •150250 Thgiycerlde 	: 	 .—

mg/dl 	 40-140 S }fDL-Cholasteroi 
S. t1oium 	 mg/dl 	 30-95 

.; 	

mg/dl 	 9—!] c. 	S.SOdium 	
mEq/L 	 '3—I47 

 
1' S. Potassium 	

mEq/L  S. Pbosphoru 	. 	
mg/dl 	 I S. Amylase 	

. 	 aomogyl U/dI 	60—I60 S. Acid Phosphaiae • 	 ICAU 	 1-5 S. CPK 	 U/ti 	 5() 	
.' 

• 1 
S.LDH 	 up to  
Others 	 ,.: 	 lU/L, 	 70-240 	 . 	• 

thologist 

; 	 • 	 V 	 - 

oti: PIea ref., etrlctiy to the normal ranges givon above, 
a8 Me norm,j ve1u.jjy be 'lightly verlobie with dif.r.t methods 
end kitg u$.d 

j 
V  
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V 	 ,':• 

	

. 	 • 	

;• 
4 	1 	

• ': 	 • 	• 	
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Race 
Add 	

4 

Income (PA/PM) 
: 	chief CP1d1flt $tff 	

left ShOulder 10 months. 
cp1jt of pj & 3tiff38 of the left Shoulder 

Past 	

for the ldBt 10 month8 Which i cradll inrea5jrQ There is no history of inju 	
end no history of d,Ptjet is • diabetic & 3h 	o 	

therapy. hjstoryi No thjr signi f i cp. nt.  
etment hitory 	Nj1 

RON left Shpulder Abdictio 
	450 

Pleyo 9O 0 () 
taxna  roa 	Ni 	

xte1 rotatjo Nfl 
:DLflQSiSg Adhesive ap ii 	

left shoulder nipula0 
Under seda tion on 22. 8.94 \dyLcez.. 1) 

S.W,, left shoulder 

RON ercjses left shoulder .  Ch 	 - 
' 	 On  4 R. 9. 94 

C. 

.Prepre bys.. 	

let 

	 )'c ~~~ . 

I 

Aodj cel 

7 
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Ch 	 Loborotoryv 	 9 

PPiç, 2211,09 (O 22436 1 (iT Road) Manpu, 795 001 
/ 	 p  

0.1 
- 

Or Th,Ohcba:j Sinqh 
MQ Fam k$e 	frij Of 

WC 

No. - . 

J7 	 : 	228 
S  

Date 	08/12/ 

- 	

- - ._ 	- .------- • 	
• 	 : 	Slit ge  1 

MYEARS 
Sec 	: 	r 

' 

: 	L.Y.LEIKA! cøReferred.by 
: OR.S.IBUGOCH0U8A 

--------- ----------- --- 
NORMAL RANGE(S) 

5' 

CflEfl1CAL PATHOLOGy: 

Sugar, Faetfng 66 mgs% 
Oxidase/Peroxidase  
6OlQOniq : 

:B1äo4 
251 mgs 3 

Oda/peroxj.j.e 
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SHAH  

30 

I have the honour to state that the Comdt 30 

Assam Rifles Col M l(apur had Conveyed to me in his 
office on 

12 Aug 96 that the application submitted 
by me to DGAR as representation against my Posting 

from 30 Assam Rifles to 18 Assam Rifles has been 
examined by the DGAR  and not accepted and therefore 
I have to proceed on Posting to 18 Assam Rifles on 
or before 05 Sep 96. 

0 

Dated: 

Station; C/o 99• APO 
( Dr. S S Shah ) 
Senior Medical Officer 
30 Assam Rifles 

c, . 

? r. 
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